NON- REPORTABLE

IN THE SUPREME COURT OF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON

ClVIL APPEAL NO 2822 COF 2015
(Arising out of SLP(C)NO 21260 OF 2011)

ARUNBHAI KALYANBHAI SUTARI YA ... APPELLANT
VS.
NUTAN NAGRI K SAHAKARI BANK LTD & ANR ... RESPONDENTS

JUDGMENT

ANIL R. DAVE, J.

1. Leave granted.

2. Upon hearing the | earned counsel, we have |earnt that
the appellant has already filed an appeal before the Debts
Recovery Tribunal at Ahnedabad (DRT), being Securitisation
Appeal No.38 of 2001, which is pending. Simlarly, the
Respondent - Bank has al so filed an appeal before the CGujarat
St ate Cooperative Tribunal against order dated 4th Novenber,
2003, passed by the |earned Board of Nom nees at Ahnedabad

in Lavad Case No. 39 of 2000.

3. As both appeal s are pending, we would not like to
entertain this appeal on nerits. W direct the DRT and
the Gujarat State Cooperative Tribunal to decide the

appeal s pending before them within three nonths from the
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date of receipt of a copy of this order.

4, During the pendency of afore-stated appeals before
the Appellate Authorities, no coercive steps shall be taken
for recovery of the anmount under the provisions of the
Securitization and Reconstruction of Financial Assets and

Enforcenent of Security Interest Act, 2002 ( SARFAESI Act).

5. The question of law with regard to applicability of
the SARFAESI Act, 2002 and the Milti-State Cooperative

Soci eties Act, 2002, is kept open.

6. The Registry shall give intimation of this order to

the afore-stated authorities.

7. In view of the above order, the appeal stands
di sposed of with no order as to costs.

.............. J.
[ANIL R DAVE]

.............. J.
[ KURI AN JOSEPH]
New Del hi ;
10" March, 2015.
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